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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as auihorilecl 
lJ:1 the Committee, do present on their behalf this Sixty-sixth Report 
n action taken by' Government on the recommendations Of the 
Oommitt~ contained in their 162nd Report (7th Lok Sabba) on! 
Para 12 of the Advance Re}:.'IOrt of the Comptroller and Audit01' 
General of India for the year 1980-81, Union Government (Batlways) 
regarding Western Railways-Construction of a metre pu. line 
from Dabla to Singhana. 

2. The Action Taken Notes on the recommendations eoJd:alned in 
182nd Report (7th Lok Sabha) , which were due by 11 l'ebruary, 
1984, were fP<'eived on 16 August. 1984. As the replies to the recom-
mendations at paras 88-93 of the Report were of an interim aat1.lfe 
the Ministry of Railways (Railway Board) were requested to com_ 
municate the final outcome of the stePs taken for implemt!Dtation 
of these recommendations to' the Committee. Even after a IaPM of 
nearly 3 years after the presentation of the Report, the replies to 
these recommendations are still to be furnished by the Ministry ·~r 

Railways despite repeated reminders to them in this regard. The 
Committee in this Report have pointed out that unduly long tiIJle 
has been taken by the Ministry in furnishing the final action takett 
notes and have expressed their displeasure at such dilatoriness in 
taking appropr~ate action on its recommendations. The Ministry of 
Railways have been directed to ensure that the final rt"plies are 
furnished without any further delay. They have also been reques: <:'d 
to streamline- t.he- procedure to ensure that inordinate delays of this 
:nature do not recur. . 

3. Due to low offerings of traffic by MIs. HCL on account of short .. 
fall in the envisaged production at their complex, the Railway lim~ 
from Dabl a to Singhana ?rove-i to be financially unviable. Tl,e 
Committee in their earlier. :report ~ad observed that efforts be m;1de 
to improve its financial working and it it did not show any improve-
ment in the foreseeable future, it may be handed over to the Projpct 
Authorities to hE- used as a siding. The Committee have expressed 
their unhappiness that even after a lapse of three years, Railways 
Mve nut been able to arrive at a final decision on this vital issue. 
". is indicative of the lackadaisical approach of the Il1Distry of 

(v) 
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RailWllJB. The Committee have desired to be apprised of the ftD 
deeision taken in this relll'd. 

4. 'lbe Public: Accounts Committee c:onaidered and adopted th 
Report at their sitting held on 30 Deeember, 1986 (FN). Minutes c 
the sitting form Part II of the Report . 

. J. " 

5. For facility of reference and convenience, the recommendatior 
and observations of the Committee have been printed in thick tyJl 
in the body of the Report and have also been reproduced in a cOl: 
solidated form in' the Appendix to the Report. . 

6. 'n1e Committee place on record their appreciation of the a i~ 

tance rendered to them in the matter by the Oftlce of the ComptroDe 
and Auditor General of India. 

NEW DIuII; 
JanuM'fJ 28, 1987 

MagM ~  (Saka) 

E. A YY APU REDD,\ 

Chairman, 

Public Accounts Committee 
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1.1 This Report of the Committee .. deals with action taken by 
-Government on observations/recommendations contained in t.bei.r 
162nd Report (Seventh Lok Sabha) regarding Construction of metre 
gauge line from Dabla to Singhana-Western Railway commented 
upon in Paragraph 12 of the Advance Report of CIrAG of India b' 
'the year 1980-81, Union Government (Railways). "  , . ,. . .' 

1.2 162nd Report of the ommit~ ~ a  pre,ented to Lok ~ 
on 12 Augu&t, 1983 and.the action taken notes on the 15 observations! 
re omme dat o ~  l o t~ ed in the' Report. were due ,by 11 February, 
1984. Action Taken' Notes on these recommendatipns were xeceived 
on 16 August, 1984 .. While vetting these notes, li~ had obaerved 
that repJies. to the recommendations at SL Nos. ~  (;Paras 88-93) 
'were of interim nature and had requested the Miriistry of Railways 
(Railway Board) to communicate t ~ final outcome of the steps taken. 
for implementation of these recommendations. Ministry Of Ra:i1ways 
were reminded by the Secretariat also on 30 January, 1985 to turn_ 
the final replies to these recommendations expeditiously to the 
-Committee. The Ministry of Railways' (Railway Board) i~ ormed 

the ~eiariat (30 July, 1985) that draft final action taken. notal 
on these paras were' sent to Audit, who had raised certain queriea, 
which were being attended fo., The ftnai Action a ~ NoteS baVe 
still nbt been furnished by the' Ministry despite repeated remmden 
to t~em in this 'regard. It was only in November'l986 that the 
Ministry 'sought a,n extension of time, through their <;>. M. dated 24-
NoVember, 1986 for furnishing fin8I replies upto January 1987 . 

. '. 
1.3 The Action Taken Notes received froni' Ministry' of Railwa)" 

~ ail a  ~d  have been broadly categorised as UDder: 

(i) Observations/Recommendations that have been aeeeptecl 
by Government: 

81. Nos. 1-9 

(Ii) ObservationslReeommendations which the Committee. de 
not desire to pursue in the lilht of the replies reeeheci 

from Government: I " 
NiL 

~  
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(»t) ObIervatiouJBecommendations replies to which have not 
been accepted PT·::'''' ~ttee and which require re-
iteraticm: .. Nll. j 

i ~ Obervations/Reeommendations in retpect of 'which Gov-
emmeat have :fumish.ed interim TePlies: 

.  ' Sl. Nos. ~ ~ 
; . 

L4 ....... to 15 ftIeeIIlIIlenciatioDS contained in 162nd. Beport of 
.... '&'CC01llltsCe-.ittee (7th Lok Sa'bh.), wlUch were .... Ina 
IIiIIIstrT of Railways (Bailway :Bo81'i) 'by 11 F.'brury, 11M, were 

eO i~ oD'l& A-rut,'t"': Wbile vettiD,r tllC!llie adi. taba ........ 
Audit .... o ..... ved tJaat repli~  to the Irec .. ' "liatiDas at Sl Nos. 
1 ... 1$ (Paras 11-13) of the Beport W1ft ., aD jateria DaQare aD. 
JaM ftlquest&4 da.r Ministry of :Railways (Jtailway Boud) to eom-
Iauaic.8te tile hal .... t~o le of t.lle· steps takeD for iDlplt.meataDOII of 
theae reeoJDllleD.liatiOD.s tG ··a.e Conmuttee. The Ministry o ~

waYfI(Railway Board) ~ the ComJDittee (39 .louary, I., 
. ~at AJI,dit iaai ra1sed. ce"1a:.n ~ eri  on t.he draft 1iaa.l aedoa. takeD, 
..... 011 tIlese. pa.ras, wliichwere being attmded to. EVeD afteI' a lapse 
, ., aeuly three-years sInee the ,resentatioD of tile :Report, tile hal . 
. ~ 'aR still to 'be arll~ ed 'by the Ministry ~  rep.teII :re-
JUaUl's to thelli in tlais re~ar  A curious fact to ""' noW • 6at 

! .... Miilisti-y 4liiDot seek any extebsioD of time for fanaislWa'lnal 
actioa taken Dot" till Novem1ter, 1981. anel then they aakei for aD 
~ of time1l)tto Jan1lar" lJI7. It is deal' tla.t -iul.y loa&' 
-, .... ~ ee l tak. by the Ministry in furDis1aiac tile tiDal actiOa 
~ t e  Dotes. 'The Co.mittee can only place Oil record. ita iispl ..... , 
at ._elI. iilatoriD.es<; j.a ta ~ appropriate adio. oa U. rec .... ea.d.-
tio.uI. They woali like to 1IeI apprised. of tlle reUolIS for the delay 
:aoteI _ the. Paru, wkiell were beiDg aUeneled to. Kvell after a lapse 
··The,. tru.t t.hat t ~ Mimatry of BaJwan (RaHway oar~  will see t. 
it tIaat the luI replies are maie ani.1_bIe witla.o1lt .. ,. furiJIer 
~  aocI ensure tbat iDordiaate del.ys oft:l.ia •• t .... do Jlot recur. 

1.5 The Committee will now deal with action taken by Govern-
ment on flome of their observationslreeommendatibnS. 

". ,.;' ~ 

l~~  of liM. to .BeL 
(Sl. No.1-Paragraph 8) 

,  : ~ •• i 

1.8 Commenting on the future CJl the RaDway line from Dabla t;c) 
...".,.. wh1eh proyed to be 8Daneia1ly UDYiable, the Committee 



-rhe Committee teel'that in view of the avowed object of" 
o~t to bring backward areas em. the industrial 

map of the country, some conces<ricn hits ~o he given to 
Railway lines opened to promote industria.:. de elopr~ lt 

In backward areas. The Com.mi ttee, therefore, feel \;llat 
there is no question. of dismamtling the pre ~ t line which 
"b= a national UIet in use. The ommitt~ ~p ei  Ulat a duty 
is also cast on the Railways to ltelp make the Tine viable 
by providing better and timely !ie'mee til> the-project 
authoritieS. ; However, in cUe its ftnlotY'ial working does 
DOt show any improwment in the-fO>r'eleea]:)le futl.lre. it 
ma, be l.anded Cmtr to the project ~ltoritie  to be-used 
a5 p. siding, in consultation. with the Planning Conunissiem. ... 

r 

1:7 In their reply dated 16 August, 1984, the Ministry etf Rail-
ways (Railway Board) have Itated as under: 

'''nIe Railways are makini every endeavour to provide better 
aDd timely ~ m the pIOject authoritie5.Howe"Ye!', 
the otrekn, oI:tUn quantum. of trafBc to nil a!one-, can 
improve tbeftaaDeial viabi.lity. Si.D.ce there is persistent 
ahortfa11 ill tndBc, -.ak'ing the liDe uneeonomical. it has 
been ~ to haad. Oft!' the line to the project autho-
rities as a private aid:i.n.g in eonsu.1tation with the MiniBtty, 
of Steei and !IIinM and the Planaing Commission.". 

1.8 In their communication dated 24 November, 1986 Ministry of 
RaIlways (Railway Board) have inter IIt14 further stated in this 
regard as under: 

~ . 

"A 8E'riel of meetings have been held at different levels be:-
tween repceeentatives of this Ministry, ~partme t of Mines 
and MI. Jnnduatan Copper Ltd.. (HCL) , including one 
meeqng betw .... Seeretaly, Departme-nt C1! Mines and 
Kember 'l.'raftIc, Railway Board, with a view to finalising 
~ pending iaue8. &ecently, the Planning Commilllioa. 
.lao convened. a meeting OD 27-10-1986 when. the variOU'1l 
aspects fJf the ease were disctDaed and the If. C . I... were 
: required. . by the CommisliOD. to.,. undertake •. oomplete 

;,\, ·It)1,dy .... ~a d  based thereon Ib)al decUion would be poe-
sible reprd1ng the future at the line, as directed by the· 
PubUe Aoaounlll C'4mmiUee." , 



" 
1.' BIle to low oaeriap of t.... by MIa. H<L Oft aceoaat ., 

:UortfaI1 ill the envisapd prod~ iO  at their ~  the &aiIwa7 
BIle ho .. Dl .... to 8iDthua proved to be flnucially not viable. Tbe 
-COmmittee in their earlier ftipOrt had observed that eftorta be ID8IIe 
to improve filWlcial work:ng of MIl. HCL aDd if it did BOt show 
any improvement in t ~ foreseeable future, the line may bel ......... 
over to the Project Authorities to be UllEId as a sidin,. The Ministry 
of Railways (Railway Board) stated (14th Aupst. 1_) ill their ".-
. ply that they were making every endeavour to provide better •• 
timely sc..v:ees to the projed authorities. However, as tbu-e was 
persistent shortfall in traffic making the line uneconomical, it waa 
proposed to hand over the linel to the projed authoritiell as a private 
siding in consuitation with the Minishy of Steel and M:nes and the 
Planning Commillsion: The Committee have now heeD inforllled 
(24-11-86) hy the Ministry of Railways (Railway Board) that the-
Planning Commiss;on convened a m",ting on Z7 Oc:tober, 1_ when 
the various aspects of the case were discussed and MIs. H.C.L were 
re ~ by the Commission to undertake a complete study and tile 
final decision regarding the future of the line would be possible on 
the basis (tf this study. The Committee are unhappy to observe that 
even afte1" a lap ~ of two years, Railways have not been able to 
anive at a final decis:on on thi!'! issue. This is inclicative of the 
lackadaisical approach of the Ministry of Bailway,s.· The COJDJDiUee 
would like to be .ppriaed ~ e final decision taken in this .... r •. 

Cl4tms and COUnter claims 

(Sl. Nos. 10 aq. 14-Pa71Gl 88& 92) 

1.10 As re'gards the claim preferred by Railways on Mis. 
Hindustan Copper Ltd. to recover the shortfall in revenue as per 
the Guarantee Deed and the counter-claim of Mis. HCL towards 
excess freight charges incurred by it on transportation of its goods 
by road as a result of failure to get wagons, long transit delays and 
damageslpilferages in rail transit, the Committee had, in paragraph 
·88 and 92 of the Report, recommended as under: 

'''!be Committee note that in terms of condition (i) of the 
Guarantee Deed; all inw&:rd and outward traftlc of the 
project was to be offered for tr.nsportation by rail. This, 
however, was not done and sizeable portion of the trd!c 
was diverted to road. In terms of condition (iv) of the 
Guarantee Deed, the Railway Administration would be 
entitled to .recover the shortfall in revenue and in term_ 

\. of condition (v) ibid in eRIe of any happenin, beyond the 
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control of either party, aotice had to be IiYell wlthAD at 
daYI Of such happening. However(; ino acUoD to'reeoYW tba 
shortfall was taken by the Railway Admilll,tration till 
Audit pointed out in August, 1976 whereafter a period of· 
over 3 years elapsed befQre a claim for Ba. 1,28 crons 
upto .. 1978-79 wu preferred. The Committee were glveD. to 
understand in evidence. that no payment on aceo'lmt of 
this claim had yet been made by the HCL to the Railways 
and that claims for the subsequent period worked out to 
about Rs. 2 crores, According to Audit, the HCL has a 
counter claim of Rs. 1.59 crores towards excess freight! 
charges incurred by it on transportation of its ~ by 
road as a result of failure to get wagons, long transit" delays 
and damages/pilferages in rail transit. The Committee 
would like both the parties to sit' to et ~ and settle the 
claims. They would await the outcome. 

(Para 88) 

As regards the compensation claimed by HCL for goods 
demaged/pilfered during transit, the Wcstern Railway 
Administration have informed the Railway Board that 
Rs. 3,663 had been paid by them against Rs. 167,037 
claimed by HCL during the period from 1975-76 to 1981-82 
and the claim of Rs. 2,05,430 preferred. by HCL during the 
year 1982-83 (upto November 1982) is under investigaUCIIl'J.. 
.However, according to Department of Mines, 118 claims 
cases amounting to Rs. 18,75,175.95 are still pending settle-
ment. The Committee desire the Railway Administration 
to take early action to reconcile the details of the claims . 
preferred by HCL with a view to their expeditious settle-
ment. At the same time, the Committee would like the 
Railway Administration to take suitable measures 10 that 
the goods comprising inward and outward traffic of the 
project are not damaged/pilferred during transit of tran:-
shipment. 

(Para 92)" 

1.11 In their reply dated 16 August, 191M, the Ministry of 

'Railways (Railway Board) stated as under: 

.., 

-rile action to recover the shortfall in revenue has been 
initiated and a notice duly vetted by Department of Law 
has already been .... ect· Oft Mis. HCL. For settling claimB 
of M/s. HCL an cuI.hoc coDmilttee of oftlcials of HCL and 
BaUways has been let uP. The counter-eWm of MIs. BeL 



, 
• DOt, .-bJe .. there is DO provili_ in the Deed of 
Guarultee to _tertain sudl claim. 

. .As ragards the pending CUI8 of claims 9l HCL for COlnpellla- I 

tioD towards 1oI8Iahortage of goods during transit, aD 
ad-hoc Committee CODSisting of senior oftlciala of HCL and 

• the Railways has already been set up to expedite settle-
ment of the same. 

· . 
· . · 

(Para 88) 

'nle present position of the claim cases reported by the· 
Ministry of Steel and Mines is that these a're in vatioua 
stages of finalisation by the Western Railway in respect 
Of inward traftlc and Northern Railway in respect of out-
ward traffic. With. a view to expediting the pending 
claims, an ad-hoc Committee consisting of senior ofliciala 
of HCL and the two Railways has been constituted to sort 
out the details. AU possible measures are being taken by 
the Railway Administration to prevent damage/pilferage 
of goods during their transit or transhipment. 

(Para 92)" 

L12 The Committee in their earlier Beport bad observed that as 
)lei' tile terms .. d eODAlitioas of the Guaraatee Deed between BaiI-
wa,. AdmiDistradoa ud JII .. llhadusian Copper Ltd., all inward aDd 
.atward traf6c of the project was to be offered for transportation by 
~ As sizeable portioa of the tnflic wu diyerted by Mia. BeL to 
read, the Railway Aclministration bad preferred a claim of Ra. 3.26 

aWes em them for gJatiq tile te .... of tile Guaratee Deed. MIt. 
BCL had .lso submitted • ~O ter daim of Be 1.St crGNS towards 
enea fnqht charges banD'l'ed by it OD traaaportatton of its gooa 
'by road .. a result of failure to pt " ...... , long tranlit delays and 
........ 'pilferages ill rail ttaDUt. The Committee h.d destrN both 
the partiM to sit together and settle the e1aim. 1ft thei? aetiou taken 
•• te the Ministry of .-.ulway. (Railway Board) haye stated that the 
attion to recG'ger the .hortfan ba rneIllIe lias heeD iIlittated and a. 
aetice duly vetted by DeparimeDt of Law Jau ~ I8l"Yed ()n Mr.· 
IICL. The MiDistry h ... e stateel that the ~oaater claim of M!s. BeL 
.. - .dmiulWe as fIleft i. DO pro'fisloD hi the Guarantee Deed to 
ateIrtai.D. sue" clahn. As repnIa tile ...... cIbac e .... of cl.im of M/ .. 
JI(L for eGIIlJI8D..eion towanfs .... ~ of .... thuiag transit, 
- ad.hoc Cammtttee ~ t  of III!IaIor oIlcen of RQ; and the 
......". Us ...., __ let 'lIP to fdedIte lIIttIemeat of the ume. 

. 
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AJthogp nearl, three , .... hay. ala .... aiDce tt. Com-"" .... 
this recolDllleDdatioD. It is Dot yet )mown. whether the Bailway, ... 
. M/a. BCL, both the Gover'lUD8l1t W'mp, bave aiDee settled ~ 
claims ud couDter-cWms. The l e mpt~  is that tbe claims .... 
Jet to 'be aettled.. The Committee d~e that tbis matter ,be &ettW 
without farther delay and the res1llt of the ~ttlemeat  reaChed ~

•• yed to them within two 01' three moDths of the pi"seatatloa fII 
:dais Report. 

Naw Da..HI; 

:28 January. 1987 
a a~··  --(5) 

E. ArtAPU REDDY 

ChoirmAn. 

P&.blic ACCO\mcB Committee. 



..... 1 '. 

" 

I 

OBSBRVATIONSIUCOIIMENDATIONS THAT HAVE 
-. BIZN ACCEPTED BY'GOVERNMEN'l' 
", " , 

TIle Committee observe that when Government of India 
decided to establish a Copper and Fertiliser Complex wholly owned" 
by them at Khetri Nagar, it was decided that the Railways should 
"COD8truct a railway line of about 34 lan. (MG) from Dabla to 
Singhana, The Ministry of Railways (Railway Board) had infonned 
the Mliustry of Mines and Metals in August, 1969 that the proposal " 
of the latter for construction of this metre gauge line to serve Khetri 
Copper Project had not been found to be financially viable. Never." 
1helesa, later after much persuasion by the Ministry of Mines and' 
Metals, the Ministry of Railways, (Railway Board) agreed (Aplil 
1970) to undertake construction of the line although repeated exa· 
miDation of the survey Report on Dabla·Singhana line had revealed 
that there was no financial justification for construction the line. 

(Para 79) 

When it was ftnally decided to construct the line as a result 
of discussion at the meeting of Secretaries held on 16 April, 1970, it 
was found that construction of the line could be justified only if the 
Hindustan Copper Limited (HCL) guaranteed their entire traffic as" 
estimated in the project report to be moved by rail and by inflating 
the distance for charge for goods tTa1Bc by 50 per cent, Accordingly, 
a guarantee deed was executed by HeLin July, 1971 with the-
Railway Administration which stipulated ilater-ali4 that all inward 
aDd outward traftlc of the project would be offered for transportation 
by rail (including approximately, inward trafBc of 1000 tonne. or 
roek phosphate and outward tra1Bc of 600 tonne& of fertilUers per 
day, in addition to copper arid other by·products etc.), The wtJrk was 
QWnmenced in April 1972 and completed in June 1974 at a cost of 
•. 2.38 crores. The line was opened to goods traftle on 15 e~ 
11'74. 

(Para 80) 

However, right from the opeDing of this railway Hne to 'goods 
t:rdIe Oft 15 June, 1974, the actual traftlc inward and outward hu 
tiem found to faU far short Of the volume of trafBc envisaged. M 
.,.m.t the envisaged inward tndBc of 2,91,222 tonnes in 1974.75, the 
8Ctuat iIlwant trame .... 28,181 tonne. (t .•• 9.'7 per cent of the-

8 
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~ traaBc). EYeD iIlltr19-aO .. .,.mat the envisaged iDwanl 
1nIIc of 4,22'-toDnes, the actual iflwa traftlc W88 63,515 ton .. 
(i.e. 1'1.4 per cent of ·the envisaged traftlc)·. During the period urr .... 
"II to 1979-80, the inward trafftc that actually· materialised· ranpci 
from 9.'1 per .cent to 30.8 per cent of that envisaged. (Para 81) 

As regards the outward traffic, the position of actual materia-
lisalion has been much wone. During the year 19'14-75, the actual 
outward trafBc was·. mere 315 tonnes as against the envisaged 
tinftlc of 3,35,074 tonnes (i.e .. O.1 per cent of the envisaged traftlc) .. 
!Nen in 19'19-80 the actual outward traftle was 38,112· tonnes as· 
against the envisaged traffic of 4,47,864 tonnes (i.e. 8.1 per cent). 
During the period 19'14-80, the outward traftlc that actually maleria-· 
li8ed ranged from O. 1 per cent to 13.8 per cent of the envisaged 
~a tl · (Para 82) 

An analysis of the volume of traftlc, both inward and outward 
of MIs. HCL at Singhana during the 4 years from 1976-77 to 1979-80 
revealed that thar inward traffic was only 13 wagons per· day as· 
aaainst the committed traftlc of 56 wagons. The outward 1raftk: 
cdered was only 5 wagons per day as against 28 committed wagons. 
The position during 1980-81 .nd 1981-82 has also not shown any 
improvement. (Para 83). 

According  to HCL, the estimate of movement of traffic that 
was given was baaed on mostly. inward movement of rock phosphate· 
and outward movement of fertiliser and copper. Non-materialisation 
Qf anticipated traffic on the Dabla -Singhana line had been on account. 
Qf low production of fertiliser and copper. Against the anticipated 
1ertiliser production of 1·95 lakhs tonnes per annum, the maximum 
production attained during Ute years 1976-77 to 1981-:·82 VIas 52,24lJ 
tpnnes (26.8 per cent) in 1978-79 .. Si'milarly, against. an installed 
c;apacity of 31,000 MT copper wire bars pel' annum. the prod ti~  

was 11,677 MT, 14,193 MT and 15,170 MT in 1979-80, 1980-81 and· 
1981-82 respectively. (Para 84) 

The Committee on Public Undertakings have already made 
811 indeptb study of the Khetri Copper Complex of the Hindustan 
Copper Ltd. and have dealt with the conceptual shortcomings, dela.1 
ill implementation and low production of the proJect in their 18th· 
:Report (1980-81). Their action taken Report (6f)tJl Report 1982-83)' 
reveals that the project besides being financially unprofitable. 18· 
eeonomically disappolRting inasmuch as the net present value of the 
~ i t adopting. a discounting rate, of, 12 ~ ~ t is (-) Rs. 5Q8.67" 
.... The PubUe Aeeounts Committee are not therefore surprised 
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chat the Railway line eonstructed _ the Project trdle lIM aIID 
. .proved. to. be to~  unviable. This m.ta_ .typiBea·,tiW'· ...... · 
linkage t>.ffect.. .. of an Ul>.eC'OUom.ic project. whk:h add ~ to a <di.--
aioo that. ~ l  the Committee. The ~  woul4 ~ 
1risb. to draw ~e att.eD.b.ro of. the pianniag CommiuiGll to '*-
phenomenon 8.0 that. .in future an intetrated view of iDveatm._ 
in the economy is invariably taken. (Para 8S) 

The Corn.mittee are also nOt hapPY' over . the mumer in wldeb 
·the RaUways had acted in this ease· AlthOUgh l"IIPHteci e ~ 

Of the 5u..t'"gey e~l rt on the line had tevealed. that there was _ 
.financial jusWiC'l.tion. fex" constructing the liIIe, t.b.ey had unn ..... 
sarUy allowedt.hemselves to be persuaded by the ao-called. 'Guara-
tee Deed' which the Chairman. Railway Board himself characteris-
ed as a 'hoodwink clause' and a 'unique formula'. It is indeed re-
grettable that :he R!lilways did not scrutinise the trafflc p ro e ~ 

independP.tltiy it~ r~re e  specially to the pattern of inward 
and outward t i ~  the natl.lJ"e of wagons required, t~ railwa,.· 
-Capacity to meet the requl!"e'lnent in time and the normal \ CommllJ!l-
mial practice of transport of such commodities as per consumer'll! 
suppliers's preference, etc. (Para ., 

The Commi:£ee feel that in view of the avowed object of 
Government to ~  backward areas on the industrial map of the 
country. some ~o ~ io  has to be given to railway lines opeDed. 
to promote industrial developme'llt in backward areas. The C0m-
mittee, therefo':'e. reel that there is no question of dismant1ing tile 
present line which is a national asset in use. The Committee ,.. 
that a duty is also cast on the Railways to help make the line viable 
""by providing better and timely SfII'Ytee _ to the Project authoritia. 
. Howevet', in case Us financial WOl"king does not show lIlLY im~ 
ment in the forp.seeable future, it may be haftd.fd over to the Proi-
authorities to be used as a siding. in consultation with the P.laDnIaC 
Commission. .  , (para .. ) 

[So No. 1-9, Paras 79-8'7 of P.A.C.'. tl2Dd Report :(1 __ -
VII Lok Sabha.] .. 

:PONJ8 '19 to M 

The observatlOll8 Of the Committee are DOted.. 
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~  86: 

This was di8CU8Sed by the Committee Of Secretaries who decided 
that the Railway link to Khetri would be constructed at Railway 

:. cost, but lubj.ect to certain copdttions regarding freiahtage and 
JlW'lDtee of trame. These conditions were also included in the 
deed of guarantee. 

However, the suggestion of the Committee has been noted for 
future guidance. 

l'ara. 87: 

The Railways are making every endeavour to provide better aDd. 
timely service to the project authorities. However, the offering of 
full quantum of traftlc to rail alone, can improve the financial 
viability. Since there is persiste!l.t shortfall in traffic, making the 
line uneconomical, it has been proposed to hand over the line to the 
project authorities as a private siding in consultation with the 
Ministry of Steel and Mines and the Planning Commission. 

This has been seen by Audit. 

[Ministry of Railways (Railway Board)'s O.M. No. 83-BC-
PACIVIIf162 dated 14-8.19M.] 





CBAPl'M·1V 

OBSERVATIONSlRECOJ.DmNDATION& REPLIES TO 
WBICH HAlJ& NOr BEEN ACCEPtED BY -THE' 

COMMI'lTEE AND WlUCH- REQUIRE REITERATION. 

". 



CHAP'l'ER V 

OBSERVATIONSIBECOMMENDATIONS IN RmPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERDI: 

B.EPI.IES , 

BeeOlDD1elldatioas 

The Committee note that in terms of condition (i) of the 
Guarantee Deed, all inward and outward trdlc of the project wall 
to be offered for transportation by rail This, however, was not doDe 
and i ealal~ PQrtion of the tra1Bc was diverted to road. In terma of 
condition (iv) Of the Guarantee Deed, the Railway Administratloo 
would be entitled to recover the shortfall in revenue and in terms of 
condition (v) ibid in case of any happening beyond the control of 
either party, notice had to be given within 21 days of sue!) happen-
ing. However, no action to recover the shortfall was taken by the 
Railway Administration till Audit pointed out in August, 19'16 whe.re--
after a period Of over 3 years elapsed before a claim for Rs. 1.2S 
crores upto 1978-79 was preferred. The Committee were given to_ .. 
understand in evidence that no payment on account of this claim 
had yet been made by the HCL to the Railways and that claims for 
the subsequent period worked out to about Rs. 2 crores. According 
to Audit, the HCL has a counter claim of '1&. 1.59 crores towards 
excess freight charges incurred by it on transportation Of its goods 
by road as a result of failure to get wagons, long transit delays aDd 
damages/pilferages in rail transit. The Committee would like both 
the parties to sit together and settle the claims. They would await 
the outeome. (Para 88) 

One of the main reasons given by the HCL for the diversion 
to the road was non-aupply of the required number of covered 
wagons by the Railways. Accordfng to the MiDistry of Rallways the 
difftculty in the supply of empty covered wagons to Singhana sidiDg' 
was beeause of its loeation being Dot on the main line from ReeDp , 
to Rewari, and far away from the supplying depot yard. BmpU. 
had to be worked especially for the aidmg from Jaipur or Pbulera. 
Since the demand of the company was only for covered wagons aDd 
in piecemeal for dtftWent destinations, and the working of the 
JJutian RaIlways was directed towards optimisation of the meagre 
covered stock by maximising rake loading. it W86 dlf!k!ult for the 

• .f 



• 
15 

Railways to run everyday a train with just a couple of empty wagons 
for Singhana siding area. During evidence, on being asked as to 
why the products of the Khetri Copper Complex were not stored 
and moved in bunches so that the demand for Railway wagons is 
more economical, the Chairman, HCL stated "when the production 
picks up we will have to have this type of arrangement". The 
Chairman, Railway Board also stated "I think it is a very valid 
point .......... If this is done, it will make the Railway line more 
viable." The Committee desire that the Railways should ensure 
this,  in close coordination with the Project authorities (Para 89) 

The Committee note that in terms of condition (iii) of the 
Guarantee Deed. the Railway Administration are authorised to 
examine twice a year HeL's records to verify the quantum of traftie 
otreriDg. The Committee, however, observe that this condition has 
so far remaiDed a dead letter. According to the Railways, the 
J'ftD!'ds were Dot made available to them by the HCL authorities 
aDd the non-compliance has been brought to the notice of the 
Project authorities several times since 1977. The Department of 
Mines have, however, deDied the allegation and have averred that 
"as and. when required by the Railways, complete records of the 
hdlc geDerated ant made available for rail and road transportation 
are being furnished to the Railways." They have added in the same 
note that "to the best of the knowledge of HeL, however, no formal 
half-yearly checks are being conducted." The Committee are dis-
tressed that whatever the reasons, there has been no meaningful 
review of the extent of fulftlment of the tenns of the Guarantee 
Deed for deciding future course of action beneficial to the overall 
interest of both the parties-RailwayS and HCL. The Committee 
would await an assessment in this regard. (Para 90) 

Another aSPect which has caused concern to the Committee 
is heavy detentions <avenge detention per wagon per m:onth ranging 
from '12 to 89 hours during the period If11&-77 to ~  to inward 
traftlc at the HCL siding on account of delay in unloading. The 
Committee need hardly point out, such detentions stand in the way 
ot optimum utilisation ot limited rolling stock by the Railways. The 
Committee would like the Railways to take effective steps to reduce 
the detentions of Railway walDns in the Project area to the barest 
minimum in coordination with the HCL authorities. (para 91) 

AB regards the compensation claimed by HCL for goods 
damaged/pU:terred during tranSit. the Western RaUway dr i ~tra

ticn have Informed the Railway Board that Rs. 3,66.V-had been 
,.,. ~  theM apmst lts. HW.89'7I- claimed by HCL durin, the 
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period from 19'150-76 to 198142 and tile elaiinot -Its. ~ pre-
ferred by BCL duriDg -the year 1-. (Upto NOvember lt82) 18 
tmder investigation. However, -iu:cordiDg to Department 9f ~ 

118 claims cues amounting to Rs. 18,'15,175.95 'are still pending 
settlement. The Committee desire the Railway Adirdnistration to 
take early action to recondle the details of the elabDs preferreCl by 
HCL with a view tothetr -expeatUous &etUement. At the same time. 
the Committee would like the Railway Admfnfstration to take 
suitable measures so that the goods compristftg mward. and outward 
trafIlc of the project are not damaged/pllferred during transit of 
transhipment. Para 92) 

Several steps are stated to have been taken so that the 
plants at Khetri attain -full capacity and the guaranteed trafBc is 
provided to the Ranways at the earlieSt. According to the Depart-
ment of 'Mines, once the fun. eftect of these steps is available, it will 
be possible to aclrleve fertiliser production of app. 1,'10,000 MT per 
annum with cOpper srneltiDg capacity of 31.000 MT and 1,30,000 Mt of 
!eniliSers from 'ihe -expmded smetter of the capacity of 45,OOO'MT 
of copper per annUm. With the increased produetfon, the BCL plans 
to move praetieally the entire quantity of fertilisers by rail subject 
to availability of wagons in time and according to prior schedules. 
'9or this purpose, HCL plans to set up storage facilities at the last 
metre gauge points linked with Khetri, so as to avoid rail-tranship-
ment damages. The Committee trust the Railways would carefully 
t!Onsider the prospects of production picking up and traffic moved 
by rail improving in order to take a finndecisicin on the future of 
the Da.la-Singhana lme as suggested earlier in this Report. 

(para 93) 

[So Nos. 10-15, Paras 88-93 of 162ndRepo.rt of P .A.C. 
(1983-84)-VII Lok Sabha.] 

Action taken 

88. The action to re(:over the shortfall in revenue has been ini-
tiated and a notice duly vetted by Department of Law has already 
been served O'!l MIs. BeL. For settllilg claims of MIs. HCL an 
ad hoc committee of officials of BCL and Railways has been set up. 

The counter-claim of MIs. H. C. L. is not admissible as there is no 
proviSion in the Deed of Guarantee to entertain such claim. 

As regards the pending cases of claims of H.C.L. for compensa-
tion towards loss/shortage of goods during trainsit, a" ad ho(, 
ommi~ consisting of semor officials of H.C.L. and the Railways 
has already been set up to eXpedite settlement of the same. 
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89. The recommendation is noted mbject to ofterine of tramc bJ 
Ws. H. C. L. in traiD-loJda. 

_.90. The efforts ~de in uu. ~o  ~ the past did not succ:eecl 
due to extremely .. heavy sh()J'tfaJl. iii 1;rafllc. . However, bi-antJ.'Ual 
reviews will be continued,' by jhe BIill,way in tuture till the line fa 
converted into a priva.te siding .. 

91. Heavy detention to the wagons in H.C.L. aiding at Sing'blma 
is priinarily due to H.C.L!. iDlability to offer adequate trafBc. to the 
Railways to facilitate running of fUll train-loads. In the absence of 
'adequate quantity Of tramC ofterin& it WQ considered uneeonomical 
to ,I'W1 a train' on this! section dIdly. The o1!eriDg of full quantum 
of traf!ic by H.C.L. as stipulated in the Deed of Guarantee can alobe 
bring down detention to wagons at SiDghana. The Committee's 
oblervations have ·been noted and the Railways are making everr 
endeavour for getting as much.' trafBc in block loads as possible in 
oider to m;,tlmise the detentIonS to wagons, in coordination with 
H.C.L. Project authorities. 

92. The present position of. the claim cases reported by the 
.. Ministry of Steel ~d ¥ines is.that, these are in various stages of 
.1Ulalisation by the. Western Rallway in respect of inward tr.mc and 
·N.orthern .Railway in respect of outward tr.c. With a view' to 
expediting the pending claims, an ad hoc Committee consisting of 
$enior officials .of H.C.L. and the ~o Railways has been constituted 
to sart out the detaUs. AU possible measures are being taken by 
the Railway Administration to prevent damage/pilferage of goods 
during their transit or transhipment. 

93. The Committee's observations have been noted. Since, how-
ever, there is persistent shortfall in traffic, it has been prQPosed to 
hand over the line to the project authorities as a private siding, in 
consultation with the Ministry of Steel and Mines and the Planning 
Commission. ~ 

This has been seen by Audit, who have made the following ob-
servations: 

Para 88 Recommendation No. 10-In response to Public Accounts 
Committee's directive for mutual settlement of claims, the Railways 
, Administration have taken up the matter regarding their claims with 
the H.C.I... Regarding H.C.L. claims, an. ad hoc Committee of H.C.L. 
Railway .officials has been fonned. The final outcome is awaited. 

Para 89 Reconunendation No. ll-The Public Accounts Committee 
reeommended that Rallways should ensu.i'e. in cloae coordillatioa 
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with the Project authorities, movement of products in bunches. The 
Railway Administration have stated that they have noted the recom-
mendation subject to oft'ering of traftlc in train loads. Ministry of 
Railways may finalise the "issue in consultation· with the H.C.L. 
authorities. Public Accounts Committee may kindly be informed 
of the- final outcome. 

Para 90 Recommendation No. 12-The Public Accounts Com-
mittee had desired an assessment to be made of the extent of ful-
filment of the terms of the Guarantee Deed. The Ministry of Rail-
ways haw stated that bi-annual reviews will be continued in future. 
The exact assessment still remains to be made. 

According to H.C.L., no half yearly checks are being conducted 
by the Railways. As per the reply of the Railways, bl-annual re-
views will continue in future. 'nlere is an apparent contradiction 
in the two statements. 

Para 91 Recommendation No. 13-The Committee had ,recom-
mended that Railways should take eftective steps in coorc:Unation 
with H.C.L. authorities, to reduce detention of wagons. The Ministry 
of Railways have stated that they have noted the observations and 
that they are making every endeavour .for getting maximum possible 
traftlc in block loads. The actual position in regard to detention of 
wagons vis-4-Vis movement of tramc in block loads in still to be 
detennined. The efforts made and the result thereof have yet 
to be brought out. 

Para 92 Recommendation No. 14-The Public Accounts Committee 
desired early reConciliation of H.C.L. claims for their speedy settle-
ment as also adopting suitable measures for preventing damage,! 
pilferage during transhipment/transit. Ministry of Railways have 
stated that the claims cases are in various stages of finalisation, and 
that aU possible measures are being taken to prevent damage! 
piUerage during transhipment/transit. Final position in regard to 
settlement of the claims cases along with results of the remedial 
measures taken, is yet to be assessed. 

Para 93 Recommendation No. IS-The- Public Accounts Com-
mittee had desi.J'ed that in view of H.C.L plans for inueased pro-
duction and setting up of storage facilities by them, a firm decision 
should be taken on the future of Dabla-Singhana Line. The Ministry 
of RaUways have stated that they have noted the Committee's ob-
servations and that they have proposed to hand over the line to the-
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project authorities as a ~ri ate siding in consultation with the-
MiDistry of Steel and Mines and the Planning Commission. Final 
outcome is awaited. 

The action taken notes submitted by the Ministry of Railways on 
Public Accounts Committee's recommendation Nos. 10 to 15 being. 
of interim nature, it is requested that final outcome of the steps 
taken for implementation of these recommendations may be advised 
to Public Accounts Committee in due course. 

The observations made by Audit have been noted for compliance. 

[Ministry of Railways (Railway Board's) O.M. No. 83-BC-
PACfYII/162. dated 14-8-1984}. 
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The Committee considered and adopted the following Draft 
Report with certain modifications as shown in Annexure . 

• * 
• • 

• 
• 

• 
• 

(iii) Draft Report on action taken on recommendations con-
tained in 162nd Beport (7th Lok Sabba)regarding Western 
Railway-Oonstruction of a metre-gauge line from Dabla 
to Singhana. 

2. ~ Committee also approved the modiftcationslamendments 
suggested by Audit as a result Of factual verification of the afore-
said report. 

3. The Committee also authorised the Chairman to present th1a 
Report to theLok Sabha. 

The Committee then adjourned. 



ANNEXURE 

AMENDMBNTS/MODlfiCATI0NS MADE BY PUBLIC ACCOUNTS COMMITTEE': 
.iN DllAFJ' ItBPORT ON ACTION TAKEN ON J62ND IlEPOllT (7TH 
LOK SABHA) ON CONSTR.UCTION OF A MET&E·OAOOE UNE 
FROM DABLA TO SlNGHANA AT THEIll SIlTING HELD 

ON 30 DECEMBER J986 (F.N.) 

Pap Para Lillo le dm~ t  Modification 

3 1.4 

3 1.4 

4 1.4 

, 1.9 

28-15 IW "What has intripod ............................. . 
..•• lawiry 1917" 

itlll~ .. cIJrioq, fllct to be aotod is tltat the Nitti'try 
clid.ot seek ~te l~iO  of time ror t\uDi,lIiu: 
iuI eetioIl ~ i till No¥cmber 1916, 
ad tIIta tb,y askeel for aa exteft,ioa of tiMCI 
uplo JaRuary J 917. " 

.... 1W "Tile Comllliu .. fet!" 
a..,;llIIe .. It is clear" 

2-14 hr ·'T" wry ".rpose \If ........................... . 
... ot NCu.r." 

i ~ "Tho Co .. l litt~ can oal] placo oa record 
tlaoir cli,pleasw. at suclt dilatoriMss ia ta i ~  
appropriate actio. OD its rec:GlZllllOlldatiolls. 
Tilly wo&lld lib 1.0 be aPl'Cisod of t ~ NIlSORS 
for eM doIay &lid of actio. taken apiast those 
fOlld respollsibio for tkis lapso. Tiley trust 
tint tlat MIDistry of RailwaY$ (Jlailway Board) 
will ... to it tllat tltt &AI! I'IPJiea.,.1IIIICIe awil-
&bit witltout .. y fVlbr delay ud ellSUre tbat i..,... .. d,lays of til is aature do .ot nlCUr ... 

,. "TIM Co.sit... iu their ....................... . 
__ We fUture." 

Slljllilllle "Tilt Coaa':Diltoo iQ tltoir earlier Report kad 
obJOrved tIlat eft'orts be awh to iJDprove its 
fiaal workilll aQ4 if it did DOt sIIotv any im-
prowment iQ tbt fo ..... ble fu.tlll'O.'· 

, J.9 s--t ,., "arrive at a concrete decision OD tkill major issue." 
~ "arriv. at a &aal decision on this is.sue." 

6 J.9 3 Dekle "0. this vita' issue." 

=.> 
10 1.12 3-14 'lIT "AltJaou,h .aarly ............................... . 

...... t.tioa of this ReI'ort." 
SlfjltilllU "Altlto[!,1t IIOlU"ly tl&l'OC years kave elaPsed since' 

llao CDlZlm!ttoo made this roc:omlllOadation, 
it is not )lOt Don wbetller tlot' RaiI .... ys 
&ad MI •• HCL, bodl tlto GovOl'lllllaDt Wi., 
bve sillco settJcc1 ,.it claims Ul1I O ~

claias. na. presa.m.ptioa is tbat tile claims are 
yet to be MU.... ., 1&. COJlllllitte". dffile that 
this JUt_ be settled witbDut tiutIltr t!eJay 
... til. NSults or the seltl .... t reacbed con-
"..,.. to tbtna withia two or tll:ree __ tits or 
tbe presontatioR of this ,.port." 

-------------------
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